\ 2241 TEM NO. 301 COURT NO. 3 SECTI ON X'V
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A Nos. 71-84 IN
ClVIL APPEAL NGs. 2154-2167 OF 2011

RAJU KUVAR DEKHA & ORS. Appel I ant (s)
VERSUS
STATE OF ASSAM & ORS. Respondent ( s)

(For recalling the Court’s order dated 28.2.2011 and office
report)

Dat e: 08/05/2012 These applications were called on
for hearing today.

CORAM :
HON BLE MR JUSTICE D. K. JAIN
HON BLE MR. JUSTICE H.L. DATTU
For Appell ant(s) Arunabh Choudhury, Adv.
Anupam Lal Das, Adv. - on- Record
A. B. Singh, Adv.
For Respondent (s) Avijit Roy, Adv.
. Vartika Sahay \Walia, Adv.
for MS Corporate Law G oup, Adv. - on- Record

75 ss%

Mukul Rohatgi, Sr. dv.

D ksha rai, Adv.

Ranj eet a Roht agi , Adv. - on- Record
S. Hari Haran, Adv.

SFES

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The applications are disnmissed in terns of the
si gned order.

[ Charanjeet Kaur ] [ Kusum Gul ati ]
Court Master Court Master

[ Signed order is placed on the file ]
IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
I.A Nos. 71-84 IN
ClVIL APPEAL Nos. 2154-21567 OF 2011
Raj Kumar Dekha & Ors. .. Appel | ant ('s)
Ver sus
State of Assam & O's. .. Respondent ( s)
IN THE MATTER OF :
Ni rmal Tal ukdar & Os. .. Appl i cant (s)

ORDER



No ground is nade out for recall of our judgnent

dated 28th February, 2011, delivered in C. A Nos. 2154-2167

of 2011. Accordingly, the applications are disn ssed.

I nsof ar as notification dat ed 26t h August , 2011,
i ssued by t he Gover nnent of I ndi a, M nistry of Human
Resour ces Devel opnent , to whi ch our attention has been
invited to by M. Mikul Rohtagi, |earned senior counse

appearing for the applicants is concerned, since the said
notification was not the subject matter of the aforesaid

appeal, we decline to coment on the sane.

[ HL DATTU J. ]
NEW DELHI ,
MAY 08, 2012,



